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started that dam. If the information
is with the hon, Minister and he can
give it just now, he may do so.

Hafis Mehammag Ibrahim: As far
as my information goes, they have
not started it.

RATLWAY AccmENTs (COMPENSATION)
Rurxs AN® Rarnway ProTEcTION FORCE
(AMENDMENT) RuLEs

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawax
Kban): I beg to lay on the Table - a
copy each of the following Rules:—

&) The Bailway Accidemis (Com.
pensation)  Rules, 1950 (as
amended uptodate) under sub-
section (3) of section 82J of the
Indian Railways Act, 1890.

(Placed in Library, See No.
LT-10/62),

{1i) The Railway Protection Force
(Amendment) Rules, 1961 pub-
lished in Notification No G.S.R.
1432 dated the 2nd December,
1981, under sub-gsection (3) of
section 21 of the Railways Pro-
tection Force Act, 1957.

(Placed in Library, See No.
LT-11/62).

ORDERs UNDER EssenNTIAL COMMODI~
TIES ACT

The Deputy Minister in the Ministry
of Food (8hri A, M. Thomas): I beg
to lay -on the Table a copy each of
the following Orders under sub-
gection. (8) of section 3 of the Essen-
tial Commodities Act, 1055:—

(i) The Indian Maize (Temporary
Use in Starch Manufacture)
Order, 1862 published in Noti-
fication No. G.S.R. 482 dated the
‘5th April, 1862, (Placed n
Lidrary, See No. LT-12(62).

(ii) The Rice (Madhys Pradesh)
Price Control (Third Amend-
ment) Order, 1962 published in
Notification No. G.S.R. 463 dated
the 7th April, 1062, (Placed in

- Library, See No. LT-13]62).
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(iii) The Rice (Punjab) Second
Price Control (Second Amend-
Ment) Order, 1962 published in
Notification No. G.S.R. 484 dated
the 7th April, 1862, (Placed in

Library, See No. LT-14}62).

(iv) The Rice (Southern Zone)
Movement Control (Amend-
ment) Order, 1982 published in
Notification No, G.S.R. 474 dated
the 14th April, 1882, (Placed in
Library, See No. LT-15/62).

12.01} ks,

REPORTS OF ESTIMATES
COMMITTEE

Secrétary: The Chairman, Esti-
mates Committee (1081-62) present-
ed to the Speaker on the 31st March,
1962—

(1) Hundred and Sixty-Ninth
Report (Second Lok Sabha) on
the action taken by Govern-
Ment on the recommendations
contained in the Ninth Report
on the late Ministry of Educa-
tion ang Scientiic Research—
Secondary Education,

(2) Bundred and Seventieth Report
(Second Lok Sabha) on the
action taken by Government on
the recommendations contained
in the Ninety-Sixth Report on
the Ministry of Reheabilitation—
Eastern Zone,

(3) Hundred and Seventy-First
Report (Second Lok Sabha) on
the action taken by Govern-
ment on the recommendations
contained in the Seventeenth
Report on the late Ministry of
Education and Scientific Re-
search— University and Rural
Higher Education, and

(4) Hyndred and Seventy-Second
Report (S8econd Lok Sabha) on
thg action taken by Govern-
ment on the recommendations
contained in the Eighty-Eighth
Report on the Ministry of
Lgbour snd Bmployment Part
II_Dijrector General, Resettle-



